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(8) A copy of the Emergency
Risks (Factories) Insurance
(Fourth Amendment)
Scheme, 1867, published in
Notification No. S.0, 4614 in
Gazette of India dated the
30th December, 1967, under
sub-section (7) of section 3
of the Emergency Risks (Fac-
tories) Insurance Act, 1962.

[Placed in Library, See No. LT-11/
68,]
Annual Report of the Coal Board for
196667

Calcutta, for the year 1966-67 (in the
Englisky ‘versions). [Placed in .Lib-
rary. See No. LT-12/68.]
President’s Proclamation revoking
Proclamation of Emergency
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{Placed in Library, See No. LT-13/
8.]
NormricaTions vnesr Forwaxp Con-
TRACTS (REGULATIONS) AcTt, 1952, ETC.
SHRI MOHD. SHAFI QURESHI: I
beg to lay on the Table— .
(1) A copy of the following Not-
floations issued under section
14 of the ferward Uonmtracte

(Regulation) Act, 1932:—
#) S.0. 4450 published tn Gazette

of India dated the
December, 1967,

(ii) S.0. 4583 published in Gazette
of India dated the 21st De-
cember, 1967.

(iii) 5.0. 4661 published in
Gazette of India dated the
28th December, 1967,

é:lﬂocd in Library, See No, LT-14/
-]

(2) A copy of the Coffee (Sixth
Amendment) Rules, 1967, pub-
lished in Notification No.
G.5.R. 1888 in Gazette of India
dated the 23rd December, 1967
under sub-section (3) of sec-

14th

tion 48 of the Coffee Act,
1842, [Placed in Library, ‘See
No. LT-15/68.]

(3) A copy of the Carda-
mom (Amendment) Rules,
1968, published in Noti-
cation No. G.SR 118

in Gazette of India dated the
20th January, 1968, under
sub-section (3) of section 33
of the Cardameen Act, 1065.
[Placed in Library, See No.
LT-16/68.]

(4) A copy of the half-yearly Re-
part on the activities of the
Coir Board and the working
of the Coir Industry Act,
1953, for the period from the
1st April, 1967 to 30th Sep-
tember, 1967, under sub-sec-
tion (1) of section 19 of the

Coir Act, 1953,
[Placeg in Library, See No.
LT-17/68.]
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PRESIDENT'S ASSENT TO BILLS
SECRETARY: Sir, I lay on the Table
following six Bills passed by the
Houses of Parliament during the last
Sesgion and assented to by the Presi-
dent gince a report was last made to
the House vn the 23rd December,
1967: —
(1) The Haryana State Legisla-
ture (Delegation of Powers)
Bill, 1967.
¢2) The Indian Tariff
ment) Bill, 1967.

{(Amend-



